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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
FOURTH SESSION

THE KARNATAKA LAND REVENUE (SECOND AMENDMENT) BILL 2024
(LA Bill No. 35 of 2024)

A Bill further to amend the Karnataka Land Revenue Act, 1964,

Whereas it is expedient further to amend the Karnataka Land Revenue Act,
1964, (Karnataka Act 12 of 1964), for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Seventy fifth year of
the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Land Revenue (Second Amendment) Act, 2024.

(2) It shall come into force at once.

2. Amendment of section 7.- In the Karnataka Land Revenue Act, 1964,
(hereinafter referred to as the Principal Act), for section 7, the following shall be
substituted, namely:-

“7. Appointment, duties and functions of Additional Chief Secretary/
Principal Secretary/Secretary.- (1) The State Government shall, by notification,
appoint Additional Chief Secretary/ Principal Secretary/Secretary.

(2) The Additional Chief Secretary/ Principal Secretary / Secretary shall be
the Chief Revenue Officer in the State and shall exercise powers of superintendence
and control for the entire state over all Officers subordinate to him.

(3) The Additional Chief Secretary/ Principal Secretary / Secretary shall
exercise the powers and discharge the duties conferred and imposed on him by or
under this Act or any other law for the time being in force. He shall also exercise
such powers and discharge such duties as the State Government may confer or
impose in his behalf for the purpose of carrying out the provisions of this Act or any
other law for the time being in force or under the Karnataka Government
(Transaction of Business) Rules, 1977.”

3. Insertion of new sections 7-A and 7-B.- In the Principal Act, after
section 7 so substituted, the following shall be inserted, namely:-

“7A. Appointment, duties and functions of Revenue Commissioner.- (1)
The State Government shall, by notification, appoint a Revenue Commissioner, who
shall be subordinate to the Additional Chief Secretary/ Principal Secretary/
Secretary.
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(2) Subject to the control of the State Government, Revenue Commissioner
shall exercise powers of superintendence and control for the entire state over all
Officers subordinate to him.

(3) The Revenue Commissioner shall exercise the powers and discharge the
duties conferred and imposed on him by or under this Act or any other law for the
time being in force. He shall also exercise such powers and discharge such duties
as the State Government may confer or impose in this behalf for the purpose of
carrying out the provisions of this Act or any other law for the time being in force.

7B. Appointment, duties and functions of Regional Commissioner.- (1)
The State Government shall, by notification, appoint for each region, a Regional
Commissioner who shall be subordinate to the Additional Chief Secretary/Principal
Secretary/Secretary

(2) Subject to the control of the State Government, the Regional
Commissioner shall be the Chief Revenue Officer in the region and shall exercise
powers of superintendence and control within the region over all Officers
subordinate to him.

(3) The Regional Commissioner shall exercise the powers and discharge the
duties conferred and imposed on him by or under this Act or any other law for the
time being in force. He shall also exercise such powers and discharge such duties
as the State Government may confer or impose in this behalf for the purpose of
carrying out the provisions of this Act or any other law for the time being in force.”

4. Amendment of section 8.- In section 8 of the Principal Act, in sub-section
(1) for the words “ who shall be subordinate to the Regional Commissioner” the
words “who shall be subordinate to the Revenue Commissioner. and the Regional
Commissioner” shall be substituted.

5. Amendment of section 9.- In section 9 of the Principal Act, for sub-
section (3), the following shall be substituted, namely:-

“(3) The Special Deputy Commissioner appointed under sub-section (1) shall
be subordinate to the Revenue Commissioner. And the regional commissioner He
shall also be subordinate to the Regional Commissioner of the region, except in
such matters as the State Government may, by general or special order, specify in
this behalf”.

6. Amendment of section 10.- In section 10 of the Principal Act, in sub-
section (1), after the words “subordinate to”, the words “the Revenue
Commissioner,” shall be inserted.

7. Amendment of section 13.- In section 13 of the Principal Act, after the
words “orders as may be passed by”, the words “the Revenue Commissioner or,”
shall be inserted.
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8. Amendment of section 14.- In section 14 of the Principal Act, in sub-
section (1), the following shall be substituted, namely:-

“(1) If the Revenue Commissioner is disabled from performing his duties, or is
on leave or for any reason vacates his office or dies, the Regional Commissioner
stationed at the headquarters of the Revenue Commissioner, shall unless other
provision is made by the Government, succeed temporarily to his office and shall be
deemed to be the Revenue Commissioner of the State under this Act, until the
Revenue Commissioner resumes charge, or until the Government appoints a
successor to the former Revenue Commissioner, and such successor takes charge
of his appointment.

(1-A). If the Regional Commissioner is disabled from performing his duties, or
is on leave or for any reason vacates his office or dies, the Deputy Commissioner
stationed at the headquarters of the Regional Commissioner, shall unless other
provision is made by the Government, succeed temporarily to his office and shall be
deemed to be the Regional Commissioner of the Region under this Act, until the
Regional Commissioner resumes charge of his region or until the Government
appoints a successor to the former Regional Commissioner, and such successor
takes charge of his appointment.”

9. Amendment of section 15.- In section 15 of the Principal Act, in sub-
section (1) after the words “general orders of’, the words “the Revenue
Commissioner or” shall be inserted.

10. Amendment of section 16.- In section 16 of the Principal Act, in sub-
section (1) after the words “the State Government”, the words “the Revenue
Commissioner”, shall be inserted.

11. Amendment of section 69.- In section 69 of the Principal Act, after the
words “the State Government”, the words “the Revenue Commissioner”, shall be
inserted.
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STATEMENT OF OBJECTS AND REASONS

The Revenue Commissionerate is established in the state, therefore It is
considered necessary further to amend the Karnataka Land Revenue Act, 1964
(Karnataka Act 12 of 1964) to Provide a provision regarding appointment, duties
and functions of the Revenue commissionerate and certain other consequential

amendments are made.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

KRISHNA BYREGOWDA
Minister for Revenue

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964

(Karnataka Act 12 of 1964)
XXX XXX XXX

7. Appointment, duties and functions of Regional Commissioner.- (1) The State
Government shall, by notification, appoint for each Region, a Regional Commissioner.

(2) Subject to the control of the State Government, the Regional Commissioner shall
be the Chief Revenue Officer in the region and shall exercise powers of superintendence
and control within the region over all Officers subordinate to him.

(3) The Regional Commissioner shall exercise the powers and discharge the duties
conferred and imposed on him by or under this Act or any other law for the time being in
force. He shall also exercise such powers and discharge such duties as the State
Government may confer or impose in this behalf for the purpose of carrying out the
provisions of this Act or any other law for the time being in force.

XXX XXX XXX

8. Deputy Commissioner.—(1) The State Government shall by notification, appoint for
each district a Deputy Commissioner, who shall be subordinate to the Regional
Commissioner

(2) The Deputy Commissioner shall in his district exercise all the powers and
discharge all the duties conferred and imposed on him under this Act or under any law for
the time being in force. He may also exercise such powers and discharge such duties as are
conferred and imposed on an Assistant Commissioner under this Act or under any other
law for the time being in force, and in all matters not specially provided for by law, he shall
act according to the instructions of the State Government.

XXX XXX XXX

9. Special Deputy Commissioner.—(1) Whenever the State Government considers that for
any purpose it is expedient to appoint a Special Deputy Commissioner for any district, it
may, by notification, appoint a Special Deputy Commissioner for such district, for such
purpose and for such period as may be specified in such notification.

(2) The Special Deputy Commissioner shall exercise such powers and perform such
duties as are exercised or performed by the Deputy Commissioner in the district or a part
of the district under this Act, or any other law for the time being in force, as the State
Government may direct.

(3) The Special Deputy Commissioner appointed under sub-section (1) shall be
subordinate to the Regional Commissioner. He shall also be subordinate to the Deputy
Commissioner of the district. except in such matters as the State Government may, by
general or special order, specify in this behalf.

XXX XXX XXX

10. Assistant Commissioners.— (1) The State Government may, by notification, appoint to
each district as many Assistant Commissioners as it may deem expedient; all such
Assistant Commissioners and all other officers employed in the Revenue Administration of
the district shall be subordinate to the 1 [Regional Commissioner or Deputy Commissioner.

(2) The State Government, may place any Assistant Commissioner appointed under
subsection (1) to be in-charge of the revenue administration of x x x one or more taluks
called a Revenue Sub-Division. Such Assistant Commissioner shall perform all the duties
and exercise all the powers conferred upon the Assistant Commissioner by this Act or any
other law for the time being in force. Such Assistant Commissioner shall also, subject to
the provisions of Chapter V and to the orders of the State Government, if any, perform all
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the duties and exercise all the powers conferred upon the Deputy Commissioner by this Act
or any other law for the time being in force.

(3) An Assistant Commissioner appointed under sub-section (1), but not placed in-
charge of a Revenue Sub-Division under sub-section (2) shall, subject to the orders of the
State Government, exercise such powers and perform such duties as the Deputy
Commissioner may assign to him.

XXX XXX XXX

13. A Tahsildar or a Special Tahsildar may depute subordinates to perform certain of
his duties.—A Tahsildar or a Special Tahsildar may, subject to such orders as may be
passed by the xxx Regional Commissioner or Deputy Commissioner, depute any of his
subordinates to perform any portion of his ministerial duties:

Provided that all acts of his subordinates when so employed shall be liable to
revision and confirmation by such Tahsildar or Special Tahsildar.

XXX XXX XXX

14. Officers to discharge duties during temporary vacancy.— 1 [(1) If the Regional
Commissioner is disabled from performing his duties, or is on leave or for any reason
vacates his office or dies, the Deputy Commissioner stationed at the headquarters of the
Regional Commissioner, shall unless other provision is made by the Government, succeed
temporarily to his office and shall be deemed to be the Regional Commissioner of the
Region under this Act, until the Regional Commissioner resumes charge of his Region, or
until the Government appoints a successor to the former Regional Commissioner, and such
successor takes charge of his appointment.

(2) If the Deputy Commissioner is disabled from performing his duties or for any
reason vacates his office or leaves his district or dies, the Special Deputy Commissioner, if
any, or in his absence, the senior most Assistant Commissioner at the district headquarters
shall, unless other provision has been made by the State Government, succeed temporarily
to his office, and shall be deemed to be the Deputy Commissioner under this Act, until the
Deputy Commissioner resumes charge of his district, or until the State Government
appoints a successor and such successor takes charge of his appointment.

(3) If the Assistant Commissioner of a Revenue Sub-Division is disabled from
performing his duties or is on leave or for any reason vacates his office or dies, the
Tahsildar stationed at the headquarters of the Assistant Commissioner shall, unless other
provision is made by the Government, succeed temporarily to his office and shall be
deemed to be the Assistant Commissioner of the Revenue Sub-Division under this Act,
until the Assistant Commissioner resumes charge of his Revenue Sub-Division, or until the
Government appoints a successor to the former Assistant Commissioner, and such
successor takes charge of the appointment.

(4) If a Tahsildar is disabled from performing his duties or for any reason, vacates his
office or leaves his taluk or dies, the Special Tahsildar, if any, or in his absence, the senior
most ministerial officer in the Taluk Office shall succeed temporarily to the said Tahsildar‘s
Office and shall be deemed to be the Tahsildar under this Act, until the Tahsildar resumes
charge of his Taluk or until such time as a successor is duly appointed and takes charge of
his appointment.

XXX XXX XXX

15. Revenue Inspectors.—(1) The Deputy Commissioner may subject to the general orders
of the Regional Commissioner or the State Government, appoint a Revenue Inspector for
each circle and he shall perform all the duties of a Revenue Inspector prescribed in or
under this Act or in or under any other law for the time being in force, and shall hold office
and be governed by such rules as may be prescribed.
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(2) Persons holding the office of Revenue Inspector for a circle (by whatever name called)
immediately prior to the commencement of this Act shall be deemed to be Revenue
Inspectors for such circle till another person is appointed under sub-section (1).

XXX XXX XXX

16. Village Accountant.—(1) The Deputy Commissioner may, subject to the general orders
of the State Government and the Regional Commissioner xxx, appoint a Village Accountant
for a village or group of villages and he shall perform all the duties of a Village Accountant
prescribed in or under this Act or in or under any other law for the time being in force, and
shall hold office under and be governed by such rules as may be prescribed.

(2) Persons holding the office of a Village Accountant for a village or group of villages
immediately prior to the commencement of this Act shall be deemed to be Village
Accountants for such village or group of villages till another person is appointed under
subsection (1).

XXX XXX XXX

69. Disposal of lands or other property belonging to State Government under
section 67.—Subject to such rules as may be made in this behalf, the State Government,
the Regional Commissioner xxx, the Deputy Commissioner, the Assistant Commissioner in-
charge of a Taluk or Taluks and the Tahsildar, may dispose of land or other property
belonging to the State Government under section 67 or otherwise, for purposes of
agriculture, industry or any public utility and subject to the provisions of Chapter XII for
the construction of buildings.

XXX XXX XXX
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